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 lay  on  the  Table  a  copy  each  of  the  follow-
 ing  papers  (Hindi  and  English  versions)
 under  sub-section  (!)  of  section  69A  of
 the  Companies  Act,  956:—

 {l)  Review  by  the  Government  on
 the  working  of  the  Mysore  Iron  and
 Steel  Limited,  Bhadravati,  for  the  veor
 1971-72.

 (2)  Annual  Report  of  the  Mysore
 fron  and  Steel  Limited,  Bhadravat,  for
 the  year  1971-72  alongwith  the  Audi-
 ted  Accounts  and  the  comments  of  the
 Comptroller  and  Auditor  General  there-
 on.  [Placed  in  Library.  See.  No.  UT-
 4948/73]

 3.48  bra.

 Rt.  QUESTION  OF  PRIVILEGH—corntd

 sh  win  सवज  (दल्किण  दिल्‍ली)  दर्ियन
 शक्सप्रेस  मे  जा  गहा  शब्द  छापा  है  उसके  बारे
 मर  भ्रापका  क्‍या  यहना  है  ?  (व्यवध्ान)

 MR  SPEAKFR
 nied.  it  cannot  be  a

 &  prisilege  motion.

 When  facts  are
 subp  ot-matter

 aie
 of

 THE  MINISTER  OF  PARLLA-
 MENTARY  AFFAIRS  (SHRI  RAGHU
 RAMAIAH)  :  Now,  apart  from  any  dit
 tiaction  between  the  words  gvonda  and
 poordai,  |  submit  that  you  must  realise
 that  the  motion  is  against  the  /ndian  Ex-
 press  also,  the  editor  and  publisher.
 (interruptions)  Please  listen.  |  do  not
 know  whether  he  has  wrilten  to  you  deny-
 ing  these  words.

 MR.  SPLAKER  I  have  said  I
 examining  this  mutter.

 am

 SHRI  RAGHU  RAMAIAH  f  submt
 that  there  can  be  no  ruling  on  that  until
 you  hear  from  the  editor;  whether  he  has
 said  it,  or  what  he  has  to  say,  because.
 whatever  Shri  Madho  Limaye  has  said.  i
 is  in  cold  print.  (interrupticas)

 Now,  the  motion  is  against  the  edsor
 and  the  publisher  of  the  Indian  Express.
 That  is  the  first  thing.  Secondly.  I  am
 glad  you  said  that  you  are  not  closing  the
 issue,  the  motion  even  us  regards  Shri
 Madhu  Limaye,  because  you  want  to  satis-
 fy  yourself  as  to  the  word  used,  goonda
 and  goondai.  So.  keep  it  open  in  both
 these  respects.  and  then  we  will  sec.

 MR.  SPFAKER  :  I  have  said  one  thing
 and  J  must  repeat  it  again  I  have  given
 my  ruling.  My  ruling  is.  we  have  been
 following  it  in  the  past—that  when  the
 facts  are  denied  in  this  House,  there  is  no
 privilege  motion  on  that.  So  far  ay  the
 word  vaondai  is  concerned,  we  will  exa-
 mine  whether  it  means  anything  bad.  T
 will  examine  it.

 aft  बो०  पी०  मौ  (हापुड़ )  मघ,  लिमये  जी  ने
 एकरार  किया  है  कि  उन्होंने  यह  सही  कहा  है
 लकिन  इष्ियन  एक्सप्रेस  में  इन्वसटेड  कामांज  में

 यह  दिया  है।  उसको  भी  आप  छोड  दीजिए
 लेकिन  यहा  पर  इस  सदन  के  एक  माननीय
 सदस्य  हैं  जिन्हासे  यहां  है  नि  हमने  खूद  सुना  है
 इस  बात  का  तो  उससे  झाप  कंसे  इसकार  करेंगे  ?

 (व्यवधान  )
 मेरा  व्यवस्था  का  प्रण्व  है।  यहां  मधु  जो  ने  यह

 कहा  कि  उन्होंने  गुन्डा"  झब्द  का  इस्तेमाल  नहीं
 किया,  वह  दूसरी  चीज़  है  देखा  जायगा,  इंडियन

 ऐक्मप्रेस  मे  जा  छपा  है  उस  को  भी  बाद  मे
 खा  औऑयबा  |

 भ्रभ्यक्ष  महोदय  हम  पेपर  ो  लिख  रहे  है।

 ो०  पी०  मो :  लेकिन  झगर  मघ,  लिमये
 जो  यह  बहलने  है  कि  उन्होंने  नहीं  कहा  तो  यहा
 पर  शक  माननोय  सदस्य  बेठें  हुए  है  जिन्होंने
 कहा  है  कि  उन्होंने  स्वय  मू  ी  को  बयौपाटी
 पर  इस  शब्द  को  कहते  हुए  सुना  है  इसलिये
 इस  पर  झ्राप  झासानी  से  व्यवस्था  नहीं  दे  पायेंगे।

 SHRI  C.  M.  STEPHEN  :  I  am  not  co
 testing  any  ruling  that  you  have  given;
 the  ruling  to  the  extent  it  goes  is  accept-
 able  and  we  submit  to  that.  But  the  ques
 tron  is  this.  I  am  onty  clarifying  the  post
 tion.  Mr.  Unnikrishnan  has  given  notice
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 {Shri  C.  M.  Stephen]
 with  respect  to  the  speech  made  in  Rom-
 bay.  An  explanation  has  been  given  here.
 In  the  course  of  his  submission,  three
 things  came  before  the  House...

 MR.  SPEAKER  :  I  am  sorry  I  have
 already  given  my  ruling.  Mr.  Venkata-
 swamy.

 3.52  brs.

 PAPERS  LAID  ON  THE  TARLF--contd.

 NOWICAUIONS  UNDER  Coal  MINES  PROvVI-
 DENT  Fuxp,  FAMILY  PENSION  &  BONUS

 Scuemes,  Acr,  194%,
 THF  DFPUTY  MINISIFR  दए  THE

 MINISTRY  OF  FABOUR  AND  REHA-
 BHITATION  (SHRI  द  VENKATSWA-
 MY)  I  beg  to  Iny  on  the  Fable  a  copy each  of  the  following  Nouficutions  (Hindi
 and  Faglish  versions)  under  section  7A
 of  the  Coal  Vines  Prnident  Fund.  Fami-
 lv  Pension  and  Bonus  Schemes  Act,
 948

 (0)  The  Coal  Minus  Provident  Funa
 (Amendment)  Scheme,  973  published
 in  Notificaton  No  GSR.  217  an
 Gazette  of  India  dated  the  3rd  March,
 1973,

 (2)  The  Rajasthan  (oul  Mines  Pru-
 vident  Fund  (Amendment)  Scheme.
 4973  published  in  Notihcation  No
 GS.R  218  in  Gavette  of  India  dated
 the  %:d  March,  1973,

 ()  The  Andhra  Pradesh  Coal  Mines
 Provident  Fund  (Amendment)  Scheme,
 3973  published  in  Notification  No.
 GSR  249  in  Gazette  of  India  dated
 the  3rd  March  £973,

 (4)  The  Neyvch  Coal  Mines  Piovi-
 dent  Fund  (Amendment)  Schetne,  973
 rublished  in  Notification  No.  G.S.R.
 220  in  Gazette  of  India  dated  the  3rd
 March,  973  [Placed  in  Library.  See  No

 LT-4949/73},

 MAY  3,  973

 3.53  brs.

 RE.  QUESTION  OF  PRIVILEGE--contd,

 MR.  SPEAKER  :  Dr.  Karan  Singh.
 (interruptions)

 MR.  SPEAKER  :  I  am  sorry,  I  am  not
 allowing  it.  Dr.  Karan  Singh.  How  loog
 is  the  statement?

 THI,  MINISTER  OF  TOURISM  AND
 CIV,  AVIATION  (DR.  KARAN
 SINGH)  :  It  is  about  two  pages.

 MR.  SPLAKER  If  it  is  long  you  may
 lay  it  on  the  Table  of  the  House

 (Interruptions  )

 MR  SPFAKFR  May  I  again  _  tell
 you  that  when  facts  are  denied,  it  5  not
 a  matter  tor  privilege

 SHRI  SHYAMNANDAN  MISHRA
 (  Beguserar)  Mr  Speaker.  [  mse  on
 &  point  of  order.  I  agree  with  the  hon
 Members  on  the  other  side  that  agree
 ment  is  not  required  for  reference  to  the
 Committee  of  Privileges.  I  shall  stand  by
 that  Otherwise  the  Privilege  Committee
 will  have  no  business  to  ascertain  {acts

 Hawcver,  the  point  that  is  to  be  noted
 in  that  particular  context  is  that  the  hon
 Membci  himseli  disclaims  any  intention
 at  using  the  word  tn  the  sense  in  which
 we  huve  understood  that  to  be  That
 should  be  conclusive  enough  to  exoneraic
 him  trom  the  charge  of  committing  4
 breach  of  privilege.  (interruptions)  The
 Finance  Maininter,  when  be  was  the  Home
 Minister,  had  said  that  he  did  not  agiee
 with  the  facts  us  stated  by  Shri  Vajpayee
 und  yet  he  waurnted  the  matter  to  be  refei-
 red  to  the  Committee  of  Prisileges.  He
 wanted  his  name  to  be  cleared  thereby,
 So,  if  «  certain  ruhng  is  given,  there  must
 be  agreement

 MR,  SPEAKER  :  I  am  sorry  I  cannot
 revise  my  old  ruling.

 SHRI  C.  M.  STEPHEN  (Muvattupu-
 zha)  :  I  am  seching  a  clarification.


